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MINISTRY OF AGRICULTURE
(Department of Agriculture and Co-operation)
NOTIFICATION

New Delhi, the 2rd December, 2013
S.0. 3554(E).—Whereas Department of Agriculture & Cooperation vide Notification No. S. 0.2353(E) dated

12th October, 2011 published in the Gazette of India Extraordinary Part-1I Section -3 Sub-Section-ii cancelled certificates of

registration for Acetamiprid Technical, Acetamiprid 20% SP Formulation, Chlorpyriphos 10% Granules Formulation and
Chlorpyriphos 50% +Cypermethrin 5% EC Formulation granted under Section 9(3) of the Insecticides Act, 1968 (the Act) to
M/s. De-Nocil Crop Protection Ltd. [now M/s. Dow Agro Sciences (DAS)]. All certificates of registration granted under
Section 9(4) for Chlorpyriphos 50%+ Cypermethrin 5% EC Formulation were also cancelied. .

Whereas Gazette Notification No. S.0.2353(E) dated 12th October, 2011 was amended vide Notification dated
20th September, 2013 to the extent of restoration of certificate of registration for Chlorpyriphos 50 % +Cypermethrin 3%

EC Formulation of M/s. Gharda Chemicals Limited, as the formulation was held to be sate, provided it is applied in tie="~

presribed dosage and manner.

Whereas, taking notice of Notification dated 20th September, 2013 Pesticides Associations and Pesticides
Companies have represented against the cancellation of certificates of registration granted under Section 9(4) for
Chlorpyriphos 50 % + Cypermethrin 5% EC Formulation.

And whereas, after consideration of all representations, Notification No. S.0. 2353(E) dated 12th October, 201!
published in the Gazette of India Extraordinary Part -II Section-3 Sub-Section-it is partially amended to the extent that all
certificates of registration granted under Section 9(4) of the Insecticides Act, 1968 for Chlorpyriphos 50%+ Cypermethrin
5% EC Formulation are restored from the date of notification in the Gazette of India for application in agriculture as per
dosage and method approved by the Registration Committee.
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